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(5) A copy of the Gresham and 
Craven of India (Private) Limited, 
(Acquisition and Transfer of Un­
dertakings) Rules, 1976 (Hindi and 
English versions) published in Noti­
fication No. S.O. 258(E) in Gazette 
of India dated the 6th April, 197b 
under sub-section (3) of section 30 
of the Gresham and Craven of 
India (Private) Limited, (Acqui­
sition and Transfer of Undertak­
ings) Act, 1977. (Placed in Lib­
rary. See No. LT-2120/78.]

B udget E s t im a t e s  of D am odah  
V aluey C orporation  for  1978-79

THE MINISTER OF ENERGY 
(SHRI P. RAMACHANDRAN): I beg 
to lay on the Table a copy of the 
Budget Estimates (Hindi and Eng­
lish versions) of the Damodar Valley 
Corporation for the year 1978-79 
under sub-section (3) of section 44 
of the Damodar Valley Corporation 
Act, 1948. (Placed in Library. See 
No. LT-2121/78.]

A udit R eport and A nnual A ccounts 
o f  Co c h in  P ort T r u st  fo r  1976*77, 
R e v ie w  b y  an d  A n n u a l  R eport o p  
C en tral  I nland  W a ter  T ransport  

Co rpn ., L td., for 1976-77 an d  
S t a te m e n ts .

THE MINISTER OF STATE IN 
CHARGE OF THE MINISTRY OF 
SHIPPING AND TRANSPORT (SHRI
Tablf^. RAM): 1 beg to lay On the

(1) A copy of the Annual Ac­
counts (Hindi and English ver­
sions) of the Cochin port Trust

£ ear 1678~77 «>e AuditReport thereon, under sub-section
103 of the M«J°rPort Ttusts Act, 1968. [Placed in 

lAbrarp. See No. LT-2122/78.J

(2) A  copy each of the following 
W ars (Hindi and English Ver 
•ions) under sub-section (I) of

section 819A of the Companies Act, 
1956:—

(i) Review by the Government 
on the working of the Central 
Inland Water Transport Corpo­
ration Limited, Calcutta, for the 
year 1976-77.

(ii) Annual Report of the Cen­
tral Inland Water Transport Cor­
poration Limited, Calcutta, for 
the year 1976-77 along with the 
Audited Accounts and comments 
of the Comptroller and Auditor 
General thereon.

(3) A statement (Hindi and Eng­
lish versions) showing reasons for 
delay in laying the papers men­
tioned at (2) above. [Placed in 
Library. See No. LT-2123/78.]

A udited A ccou nts op C en tral  Rttk 
B oard  for 1976-77

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI- 
MATI ABHA MAITI): I beg to lay 
on the Table a copy of the Audited 
Accounts (Hindi and English ver­
sions) of the Central Silk Board for 
the year 1976-77 under sub-section
(4) of section 12 of the Central Silk 
Board Act, 1948. [Placed in Library. 
See No. LT-2124/78.]

MR. SPEAKER: Mr. Vayalar Ravi, 
you want to raise on objection.

SHRI VAYALAR RAVI (Chirayin- 
kil): Sir, although it is only a notifi­
cation regarding medical benefits to 
the Central* Industrial Security Force 
yet I am raising the objection that 
when you frame the rules it is neces­
sary that you prescribe the duties 
It has been reported twice—once in 
BHEL and secondly at ISRO, Thumba 
Central Industrial Security Force 
resorted to firing in BHEL. It is 
none of their duty. So, my point is 
that the hon’ble Minister whan be 
frames the rules should prescribed 
their duties as well. They are not 
expected to maintain law and order


